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STATEM NT FOR NOT LAYING THE 

ANNUAL REPORT OF BONGAIOAO RE-
FINERY AND PETROCHEMICALS LTD. FOR 

1981-82 IN TIME 

THE MINI TER OF STATE IN THE 
DEPARTMENT OF PETROLEUM IN 
THE MINISTRY OF ENERGY (SHRI 
GARGI HANKAR MISHRA): I beg to 
lay on the Table a statement (Hindi and 
English versions) explaining the reasons 
for not ]aying the Annual Report of the 
Bongaigaon Refinery and Petrochemicals 
Limited for the year 1981-82 within the 
stipulated period of nine months after 
the do c of the Accounting Year. [Plat.:ed 
in Library. See No. LT-5929/83]. 

REVIEWS ON ANNU~ REPORTS 
OF HINDUSTAN ORGANIC CHEMICALS 
LTD. FOR 1981-82, HINDUSTAN JNSE TI-
cm S LTD., Nr:w DELHI FOR 1981-82 
AND A STATEMENT FOR DELA);" 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI R. C. RATE-£): T 
beg to lay on the Table:-

(1) A copy ea h of the following 
papers (Hindi and English versions) 
under sub--section (1) of section 619A 
of the Companies Act, 1956:--

(a) (i) Review by the Govern-
ment on the working of the Hindus-
tan Organic Chemicals Limited, for 
the year 1981-82. 

(ii) Annual Report of the Hind us-
tan Organic Chemicals Limited, for 
the year 981-82 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. [Placed ill Library. See 
No. LT-5930183] . 

(b) (i) Review by th Govern-
ment on the working of th~ Hindus-
tan Insecticides Limited, New Delhi, 
for the year 1981-82. 

(ii) Annual Report of the Hindus-
tan In~cticides Limited, New Delhi, 
for the year 1981-82 along with 
Audited Accounts and the comments 
of th Comtroll r and Auditor 
G neral · thereon. 

(2) A tatement (Hindi and Engli Q 
ver ion) showing reasons for delay in 
laying the papers mentioned at (b) of 
item (1) above. [Placed;1l Library. 

See No. LT- 5931 183]-

REVIEW ON AND ANNUAL REI'ORT OF 
NORTH EASTERN ELECTRIC POWER 
CORPORATION LTD. S'HrLLO 0 FOR 19 1-

82. 

THE MINISTER OF STATE IN THE 
MINISTRY OF E ERGY (SHRI eHA -
DRA SHEKHAR SINGH): I beg to lay 
on the Table a copy of each of the follow-
ing papers (Hindi and English versions) 
under sub- ection (1) of section 619A of 
the Companies Act, 1956:-

( 1) Review by the Government on 
the working of the North Eastern 
Power Corporation Limited, Shillong, 
for the year 1981-82. 

(2) Annual Report of 1he North 
Eastern Electric Power Corporation 
Limit d, Shillong for the year 1981-82 
along with Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed in 
Library. See No. LT-5932183]. 

MR. SPEAKER: Shri Dalbir Singh. 

NOTIFICATION • UNDER. COAL MINES 
(CONSERVATION AND DEVELOPYENT) 

ACT, 1974. 

SHRI INDRAJIT GUPTA (Basirhat): 
Sir I am opposing the laying of this , 
paper against item No.9. I want to draw 
your attntion and the attention of the 
House once again to this obnoxious prac-
tice which the Government has been 
fol1owing and which has become a habit 
with them. 

Actually, the House is seized of 1he 
Budget proposals also. They are now 
coming forward with laying on the Table 
a copy of the Notification of 8th Febru-
ary, 1983 imposing a certain rate of ex-
cise duty on certain description of coal. 
I do not know the details of the Order 
because we have not seen it and we have 
not been told about it though th Parlia-
ment ha been in session "inee 18th 
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[ hri Indrajit upta] 
bruary, 1983. I am ure, this i an 

in re e in exci duty on varion type 
of coal, may be dome tic coal, may be 
coal for industrial purpo e. Coal i all 

, ntial commodity. Even ye terday. 
hen the Budget had been presented in 

the Hou thi thing ha beet1 left out of , 
it com pas. A otification i ued on 

th ebruary, i being laid on 1 t March 
when th Hou e ha been in se ion ince 
1 th ebruary. 

1 am not bothered about these people; 
h yare incorrigible people. But I am 
othered about you. You are going on 

making ob ervation ' whi h are completely 
ignored by them. 

M R. SP AK ~R : What can I do? You 
change the rules. 

HRJ INDRAJlT GUPTA: They can-
not increase exci , e duty like thi by a oti-
ficati n. 

MR. SPEAK R: That i ' the law . 
HRT lNDR AJIT UPTA: They can-

n()l~ do iL when t he House i in se sion 
and the HOllse i~ con idering ~e Budget 
proposal.. Thi'\ mean a further burden 
on the people alld it JS being hidden 
from the COllntry. It i~ a fraud. It is a 
deception. It is contempt of the HOll e 
and 'it is contempt of your ruling. I am 
urpri d that you do nol attach any 

weight to your own rulingc;! They are 
I~a ing it lightly. 

.M R. P AR R : 1 am onl hound by 
rule '. 

HR[ JNDRAllT U,PTA: We want 
t know from the Hon. Mini tel' why the 

overnment ha brought ahoul thi in-
crea~ in ex i duty. oal is an e ential 
comm dity. The overnment cannot do 

I: hi kind (thing. 

~q~ ~if4 : ~TLT Cf1:fT ~ 7F," ~ , 

~~r \if; at" i''1 ~. ~ I (j!:i CfUi~) 

Order plea e. Rangaji. 

P F. RANG luntur): 
inee the Hon. inance Mini ter i not 

her t an wer the point made by Mr. 
Indmjit upta, may I uggest that Ihi 
m tt r on ide red by you in con ul-
t tion with the in nee Mini ter? 

SHRI INDRAJIT GUPTA: ThL, is 
not m de by the Finan e Mini ter. This 

ma(le by nergy Mini try. 

PROF. N. O. RANGA: But the 
aJbinet Mini ter i not here. 

SHRl INDRAJIT GUPTA: rhey 
mu t eAplain the point.. Then we will see 
to the financial busine . 

SHRJ SOMNA H CHAT RJEE 
(Jadavpur): In a parliamentary d rna-
cracy, there i no impo ition of tax with· 
out having am opportunity to di 'Cll , in 
the House. The whole Budget exer i e 
has become a futile exercise: everything 
can be kePt out ot' Budget di Cll ion; no 
di u,' ion tuke place; Appropriation Bill 
is not nece • ry any longer. Credit is 
being taken for impo 'ition of Rs. 760 
rore~ only, and that only minimal im-

poste;; ha e been made. penditure will 
not be made without the approval of the 
House. The whole thing hu ,' become a 
mockery. 

HRI MAONBHA HARDT (Ah-
medabad) : 1 f the revenue amount jn-
volved in the recovery i more than Rs. 50 
lakh . • then the notifica~ion ha. to he 
placed on the same day. Let the lion. 
Mini ter ay what the revenue e peeled 
IS and why it i. ~o delayed. 

qtilfM ~~ : ~I ~1 ¥i ~1~ ~ 
~ mtf 'qT f 

TH MI 1 TER 0 ' TATE fN THE 
MJNl ~y 0 E ROY ( H RI DAL-
.aIR JNGH): I I' is nol known why Hon. 
Member hould g:..!t .... 0 mll 'h agitated It 
i in accordance with the laid down rules 
~Ind regulation.., of thb HOllse . 

HRl INDRAJlT GUPTA: whidl rule 

HRI DALBIR r GH: Recall 'e the 
amount i~ needed for repair and c D-
tru tion of r ad in Dhanbad area . The 
road . in Dhanbad area are in bad condi-
tion ami the amount j ' required for the 
improvement of road on truction and 
that i why a notification ha ' been j ued . 
There nOLhing more than that. 
Amount 0 reali ed are being U'~ i1i J in 
Dhanbad area for road construction. 
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tifT ~ff(1f.f-'~ IT ~~T : Uiif ~ 
~~ rm' etmi ~~n ~ ~ ~ I 

HRI INDRAH GUPTA: Are you 
satisfied with the reply of the Hon. Minis-
ter? W have not questioned the Gov-
emmenf legal right to ,pas tbi kind of 
order. Now the Hon. Mini ter said that 
the money is needed for the road cons-
truction jn Dbanbad. The point is one of 
propriety _ The roads are in bad condi-
tion jn Dhanbad. Therefore, they mU t 
mcreasc the price of coal! 

PEAKER: What l:Hn we do? , 

HRI INDRAJIT GUPTA: 
the ondirion everywhere the . . 
Dlent will go by the backdoor. 

If this is 
Govern-

MR. ' PEAKER : 
what j have obse rved . 

can only observe 

SHRI INDRAJrT GUPTA : The Hon. 
Mini Ler must tell the House how much.' 
!~he Go ernmcl1t e pee!. to get out of this. 
By hov.. much will the price of coal go 
up? 

U nlerruptiolls ) 

"h~ Hou'.e is entitled to know the in-
form drion Are you pre'venting u from 
getl in~ the information? How are the 

Governme nt going to realise the increased 
exci. e du ty? The Hon. Minister mu t 
tell th House. 

MR. PFAKE,R : They want LO know 
how much will accrue Ollt of this. 

(~q~U'A') 

~s.ll1R ~)ql4' : \iGf ~ '(~ : 

mq~"~T ~I 
( aT;{ -4'tt : 11 ) 

HRI 1-:.. L~KKAPPA (Tumkur): Is 
it a deh:J te , ir? It i"i all right; they hav$ 
made their submi siom. Why do you 
!orce him to reply to all thut? This is 
not a dehate. 

(II/ tnl'llpf iOJ/s) 

THE MINISTER 0 PARLrAM EN-
TARY AF IRS, PORTS AND 
WORK AND HOUSING (SHRI BUTA. 
SINO H) : It j~ nOI~ a que. tion of the 

merit of the propo at in the paper whicbj 
j being laid. It is a question of pro .. 
priety aIl4 the procedure I involved in the 
House. The Mini ter has a id it. It i 
, I 

clearly according to ' t}le procedure of the 
Hou . There are certain items, as was 
explained the other day by Shri GadgiJ, 
which peed not ' nece arily form part 9£ 
1 he Budget. Therefore. all these measures 
are taken by the Government of India 
unqer '~he pecific provi ion of the' Consti· 
tution as allowed in the procedure of thjs 
House. I I 

AN HON. M MBER: That lS not the 
point. 

(I f1 terrupl iOlls) 

MR. SPEAKER : I can allo~ a full 
debate on this. You can raise all this in 
the debate ... 

~O~E HON. MEMBER~ ; Allow a 
Jebatc. 

MR. SPEAKER: Plea e give a notice. 

The Minister may lay it on the Table of 
lhe HOlt e. 

SHRI SATYASADHAN CHAKRA~ 
I 

BORTY (Calcutta South) : Never plead 
your ,helplessne • Sir. You are like Lord 
Yi..,hnu, the Protector. I 

HRT SOMNATH HATIERJEE: 
They are helpJe s Mini ter. You should 
l:omc to the -aid of the e helpless Mini ~ 
leI'S. They are doing things which are 
rlh~olutely improper __ 

SHRl BUTA fNGH : He has explain .. 
cd the positi<;m . We are all in the hands 
of Hon . Speaker. If he allow a dj eu • 
~ion, who an hlock the di cu sion? 

HRf ATY SADHAN HAKRA· 
BORTY; By uch things you are trying 
10 ~e -troy Par1i~~~tary democracy. 

(Int erruptions) 

THE MINIS)' ~R OF TATE IN , HE 
D EPARTM NT OF C AL IN rHE 
MINISTRY OF ENERGY (SaRI DAL.. 
BIR SINGH): I beg to lay on the Table 
€\ copy of th Notification No. S.O. 95(E) 
(Hindi and 'Engli. h versions) ;published 
in Gazette of India dated the 8th Fe-bru,. 
ary, 1983 fi xing with effE'p·t 00 and nom' 
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the 9th February. 1983 the rate of duty 
of exci e on certain description of coal, 
under ub-section (3) of section 6 of the 
Coal Mines (Con rvation and Develop-
ment) ACl~, 1974. [Placed in Library. See 
No. LT-5933/83). 

NOTl ICATION UNDER INCOME TAX ACT, 
1961 AND WEALTH TAX (AMENDMENT) 

RULES, 1983. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): J beg to 
lay on the Table:-

(1) A COP) each of the following 
Notification (Hindi and English ver-
sions) under section 296 of the Income-
tax Act, 196L:-

(1) The Income-tax (Amendment) 
Rules 1983 published in Notification , . 
No. S.O. 128(E) in Gaze'.te of IndIa 
dated the 21st February 1983. , 

(ii) The Income-tax (Second 
Amendment) Rules, 1983 published 
in Notification No. S.O. l3lCE) in 
Gazette of India dated the 23rd 
February, 1983. 

[Placed ill Library. See No. LT-
5934/83]. 

(2) A copy of the Wealth-tax 
(Amendmen': ) Rules, 1983 (Hindi and 
English versions) published in Notifica-
tion No. S.O. 130(E) in Gazette of 
India dated the 22nd February, 1983 
under sulrsection (4) of section 46 of 
the Wealth tax Act, 1957. [Placed in 
Library. See No. LT-5935/83]. 

11.18 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS-(RAILWAYS) , 1982-83 

THE MINISTER OF RAILWAYS 
(SHRI A. B. A. GHANI GHAN CHAU-
DHUR[) : Sir, I beg to present a s:ate-
ment (Hindi and English versions) show-
ing Supplementary Demands. for Grants 
in. respeCt of the Budget (RaIlways) for 
1982-8.3. 

DEMANDS FOR EXCESS ORANTS-
(RAILWAYS), 1980-81 

THE MINISTER OF RAILWAYS 
( HRI A. B. A. GHANI KHAN CHAU-
DHURl) : Sir, I beg to present a state-
ment (Hindi aDd Engli h version) show-
ing Demands for Excess Grants in respetf. 
of tbe Budget (Railway) for 1980-8J . 

2.19 hrs. 

MATTERS UNDER RULE 377 

( i) CERTAIN ORJrcrrn An E AND OFPEN-
JVF REMARKS IN THE BOOK 'LEADERS' 

WRIITEN BY RICHARD NIXON. 

SHRI KAMAL NATH (Chhindwara): 
Before I make my statement under rule 
377, with your permi sion Sir, I would , 
like to lay this on the Table of the 
House ... 

-fR. SPEAKER: I will haVe to exa-
mine it. I will examine it. 

AN HON. MEMBER: Are you per-
mi,' ting? 

MR. SPEAKER: I have only said that 
J will examine it. 

SHRI KAMAL NATH: I rhe to men-
tion under Rule 377 a matter that in-
volve national honour and prestige call-
ing for immediate action. I draw the 
at tention of the House to a chart-topping 
recent American publication. I am refer-
ring to the book called 'LEADERS' writ-
ten by Richard Nixon. the former U.S. 
President, and published recently in the 
U.S. by Warner Books. 'LEADERS' is a 
collection of highly subjective profiles of 
international S'"ates per ons drawn by 
Nixon during bis Vice-Presidency as well 
as Presidency. However, I am drawing 
your attention to page 270 of the book in 
a chapter entitled 'Nkrumah, Sukarno and 
Nehru'. It reads, (and please mark the 
word) "Nehru was born in 1889 in 
Allahabad, in what is now part of Pilis-
tan". He ays that Allahabad is a part 
of Pakistan .... 

MR. SPEAKER: HI' i a very know-
led a 11e person t 

. ' 


